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4027. Shri K. Haidar: Will th*
Minister of Social Wettut be pleased 
to state:

(a) whether a Committee on Un- 
touchability appointed by Govern
ment has recommended that persona 
convicted under the Anti-untoucb- 
ability Act should be disqualified lor 
public office* and Government aervic#; 
and

(b) if so, the action taken thereon?

The Minister of State la the Depart
ment of Social Welfare (Shilmalt 
Ffenlrenn Gnha): (a) Yes. ITiis is
one of the recommendations made by 
the Committee in its interim report.

(b)  This recommendation is being 
examined along with other recom
mendations of the Committee, in coi*- 
Mltation with the State Government* 
end other authorities concerned.

Appointment of Shri Bhetfhattnpai 
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Will the Minister of PtaaiMbe be 
pleased to state:

(a)  whether hi spite of th* state- 
tures passed by the PtsbIk AflooaH




